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 SHRI  S.C.  SAMANTA:  This  Bill  we
 brought  forward  by  me  and  discused  in
 1962,  Now,  after  ten  years,  the  Govern-
 ment  has  considered  the  matter  add  fs
 bringing  forward  a  similar  Bill  before  the
 House.  With  this  assurance,  1  ask  the
 leave  of  the  House  to  withdraw  the  Bil.

 MR.  CHAIRMAN  :  The  question  8s
 “That  leave  be  granted  to  ShriS.C.

 Samanta  to  withdraw  his  Bill  further
 to  amend  the  Factories  Act,  1948,

 The  Motion  was  adopted

 SHRI  S.C.  SAMANTA  u  Sir  I  with-
 draw  the  Bill.

 6.56  brs.

 CONSTITUTION  (AMENDMENT)
 BILL

 (dasertion  of  new  articles  234,  238  and  23C)

 PROF.  MADHU  DANDAVATE  (Raga
 pur)  :  Mr.  Chairman,  Sir,  I  beg  to  move*:

 “That  the  Buil  further  to  amend  the  Cons-
 titution  of  India  be  taken  into  consi-
 deration.”

 I  am  placing  before  the  House  for  consi-
 deration  the  Constitution  Ameodment
 Biil  which  seeks  to  amend  the  Constitu-
 tion  by  suggesting  insertion  of  new  arti-
 cles  23A,  23B  and  23C.  The  objection
 of  this  Bill  is  to  see  that  certain  basic  pro-
 visions  which  are  missing  from  the  funda-
 mental  rights  are  incorporated  there.  I
 would  like  to  see  that  our  Constitution
 ensures  work  and  adequate  means  of  liveli-
 hood  for  all  citizens;  secondly,  failing  such
 a  provision  of  work  and  adequate  mead  s
 of  livelihood,  there  should  be  some  sort
 of  unemployment  allowance  to  be  given
 to  the  unemployed;  thirdly,  there  should
 be  8  monetary  assistance  to  those  who
 ave  completed  the  age  of  60  years  or  who
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 are  chronically  sick  or  disabled  and,  lastly
 there  should  be  free  and  compulsory  edu-
 cation  for  all  children  upto  the  age  of  4
 years.

 I  may  call  the  attention  of  the  Honed
 that  when  the  famous  Twenty-fourth  Amend-
 ment  of  the  Constitution  was  being  accepted
 by  the  House,  those  of  us  who  supported
 it  pointed  out  that  this  was  only  an  enab-
 ling  Bill  and  that  a  test  of  the  enabling
 Bill  would  be  to  utthse  the  powers  given
 to  Parliament  by  the  Bill,  to  introduce  certain
 measures  through  which  more  radical
 means  of  transformation  could  be  brought
 about.

 There  are  certain  principles  which  are
 already  enunciated  in  the  Directive  Princi-
 ples  of  State  Policy.  Let  me  point  put
 to  you  that  when  certain  principles  are
 enunciated  only  in  the  Directive  Principles
 of  the  State  Policy,  these  principies  are  not
 justiceable  and,  therefore,  they  merely
 remain  vague  generalisations  and  plat
 tudes  and  they  cannot  be  implemented.
 If  these  principles  are  not  implemented
 in  practice,  the  common  man  can  not  go
 to  the  court  and  seek  justice.  Therefore,

 through  this  Constitution  Amendment
 Bill,  all  that  I  am  proposing  is  that  just  as

 the  fundamental  right  to  property  is  accepted
 by  the  Constitution,  a  more  fundamental
 right,  the  right  to  work  and  adequate

 means  of  livelihood,  should  be  accepted
 by  the  House.

 We  in  this  House  have  debated  time  and
 again  that  we  want  to  move  in  the  direc-
 tion  of  an  egalitarian  society  and  slogans
 have  been  given  that  we  want  to  eradicate
 poverty.  But  the  very  test  of  an  egali-
 tarian  society  will  be  that,  on  one  side
 the  property-owners,  these  people,  have
 the  right  to  property  and  it  is  being  treated
 as  a  fundamental  right,  on  the  other  side
 every  citizen  must  be  able  to  have  and
 enjoy  the  right  to  work  and  right  to

 “with  the  recommendation  of  the President.
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 adequate  means  of  livelihood.  Andif  these
 become  the  part  and  parcel  of  Fundamen-
 tal  Rights,  then  thase  who  remain  unem-
 ployed  will  be  able  to  go  to  the  court  of
 law  and  demand  justice,  demand  employ-
 ment,  and  if  employment  is  refused
 7.00  brs.

 awe

 SHRI  वर,  D.  BHANDARE  (Bombay
 Central)  :  On  a  point  of  order.  So  far
 as  the  objects  and  aims  of  thesBill  are  con-
 cerned,  I  have  no  quarrel  with  himjbut
 it  is  a  question  of  the  scheme  of  the  Cons-
 titution;  the  article  and  the  Chapter  under
 which  the  hon.  Member  has  moved  his
 Bill  cannot  be  fitted  in.  Unless  he  suggests

 a  separate  Chapter  for  it  or  suggests  an
 amendment  in  juxtaposition  to  article  4i,
 it  will  not  be  in  the  fitness  of  things  because
 the  Bill  moved  by  Prof.  Madhu  Danda-
 vate  will  not  fit  in  under  this  Chapter.  The
 heading  of  this  Chapter  is  ‘Right  against
 Exploitation’-  article  23;  prohibition  of
 traffic  in  human-beings  and  forced  labour,
 How  can  making  provision  for  the  unem-
 ployed  fit  in  under  ‘Right  against  Explo-
 itation’?  Therefore,  he  may  consult  a
 draftsman  and  incorporate  a  separate
 chapter  or  bring  the  amendment  to  article
 ति

 SHRI  N.  K.  P.  SALVE  (Betul):  The
 question  raised  by  Shri  Bhandare  is  a
 question  of  drafting.  The  only  objection
 he  raises  is  to  the  heading  of  this  parti-
 cular  Chapter,  namely,  that  the  particular
 provision  which  the  hon.  Member  seek
 to  introduce  by  way  of-amendment  to  the
 Constitution  cannot  be  brought  about
 because,  according  tq  him,  the  heading
 is  not  wide  enough  to  cover  that.  It  is

 8  well  accepted  canon  of  construction
 that  once  a  provision  is  otherwise  legally
 valid,  simply  because  it  does  not  fit  in  under
 a  particular  heading  docs  not  go  qutside
 the  purview  of  legality.  I  do  not  think,

 my  learned  friend  finds  anything  else  other
 than  this  drafting  difficulty.  This  is  purely
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 &  drafting  matter.  If  it  is  just  this  little
 difficuity  as  to  what  the  heading  should
 be,  then  the  real  amendment  should  be
 to  the  heading  itself  and  not  that  it  should
 be  put  as  a  separate  chapter.  (/nterruptions)

 SHRI  K.  NARAYANA  RAO  (Bobilli)
 The  basic  objective  of  the  mover  of  this
 bill  is  to  see  that  the  right  which  is  in

 Chapter  IV  under  Directive  Principlesof  State
 Policy  which  are  non-justiciable,  is  made
 justiciable  by  bringing  it  under  Chapter
 I.  There  is  no  point  in  Mr.  Bhandare’s
 Suggestion  that  he  should  bring  it  under
 article  44.  So,  that  point  ts  out.

 So  far  as  my  friend  Mr.  Salve's  point  is
 concerned,  it  is  not  so  much  the  utle  that
 matters,  Head-notes  cannot  be  taken
 into  consideration.  That  was  a  point
 that  was  discussed  in  the  Golak  Nath  case
 where  the  question  applied  was  the  prace-
 dure  m  the  marginal  note.  Therefore,
 even  therewise  also,  if  we  are  to  bring  it
 under  the  concept  of  exploitation,  it  can
 easily  be  stated  that  all  the  people  who  are
 unemployed  can  be  called  people  exploi-
 ted  by  the  society.  Therefore,  this  point
 of  order  has  no  substance.

 PROF.  MADHU  DANDAVATE:  I  hope
 you  have  given  the  ruling  that  is  per-
 fectly  in  order.

 MR,  CHAIRMAN  :  I  allow  the  discus-
 sion  on  the  Bill  to  go  on  and  whatever
 points  the  hon,  Members  wish  to  make,
 they  can  make.

 PROF,  MADHU  DANDAVATE  :  As
 I  was  pointing  out  to  the  House,  when  we

 consider  the  24th  Constitution  Amend-
 ment  Bill,  it  was  made  explicitly  clear  by
 all  the  supporters  of  the  24th  Constitution
 Amendment  Bill  that  since  this  is  an  enab-

 ling  Bill,  once  the  iParliament  becomes

 supreme  nand  sovereign  and  if  necessary,
 even  by  changing  the  fundamental  Rights,
 it  should  be  possible  for  us  at  some  Stage
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 to  introcuce  a  new  Fundamental  Rights
 into  our  Constitution  which  are  mn  keep-
 ing  with  the  spirit  of  the  new  age

 The  spint  of  the  new  age  demands  that
 not  only  property  becomes  the  mght  but
 we  feel  that  right  to  have  adequate  means
 of  hivelthood  must  also  become  a  funda-
 mental  mght  and  that  right,  if  denied  to
 any  citizen,  in  that  case,  that  right  should
 bz  enforceable  by  having  to  the  court  and
 on  the  basis  of  this  background,  I  have
 Moved  this  Bill

 Take  up  the  problem  of  unemployment
 The  problem  to-day  4s  assuming  grave
 Proportions  and  we  find  that  even  on  the
 basts  of  whatever  statistics  that  are  a\ail-
 able,  to-day  the  dimentions  of  the  piob- lem  of  unemployment  are  simply  stupen-
 dous  Even  the  cursory  statistics  that
 are  available  can  be  classified  into  three
 Categories.  Very  often  we  are  told  that
 this  is  the  backlog  of  unemployment  or
 this  is  the  extent  of  unemployment  But
 the  basis  of  the  statistics  of  unemployment iy  very  often  the  registers/regisirations
 that  are  made  at  the  employment  exchanges This  does  not  take  into  account  the  con-
 cealed  unemployment  of  those  who  never take  care  to  go  to  the  employment  exchange
 cynically  because  they  have  no  faith  in
 the  employment  exchanges  They  do  not
 fegister  themselves,  as  unemployed,

 Again,  on  the  basis  of  the  statistics  that are  available  from  the  Government,  the
 backlog  of  unemployment  at  the  end  of
 every  five  year  plan  has  also  been  men-
 tioned  but  that  does  not  take  into  account the  under-employment  and  also  does  not
 take  into  account  especially  the  concealed
 unemployment  at  the  rural  level  But, oven  af  you  take  these  statistis  mto
 account,  you  will  find  that  the  problem is  simply  stupendous

 What  is  the  problem  as  revealed  by  the
 registration  at  the  employment  exchanges? Byea  if  you  take  these  registrations  into
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 account,  m  1968,  it  was  30,4i,642.  In
 3969  t  was  34,23,385  and  ]970—40,68,554
 and  97]-—50,99,999  As  I  said  earlier,
 this  excludes  the  under  employment
 and  also  those  who  do  not  care  to  go  to
 the  employment  exchanges

 Again,  what  ts  the  backlog  of  unemploy-
 ment  as  revealed  by  the  statistics  given
 by  the  planners’  These  figures  are  still
 staggering  At  the  end  of  the  First  Plan,
 the  unemployment  mentioned  45  5  3  millton
 At  the  end  of  the  Second  Plan,  it  was  9
 milhon  At  the  end  of  the  Third
 Plan  it  was  2  millon  and  at  the
 end  of  the  Fourth  Plan,  it  will  be
 44  mithon  Sir,  again  let  me  tepeat

 that  this  backlog  of  unemployment  in
 which  the  concealed  unemployment  in  the
 rural  arcas  hay  been  taken  mto  account,
 but  even  if  we  neglect  that  I  think  the
 figures  are  still  staggering  and  they  reveal
 the  depth  of  the  unemployment  problem

 The  budget  amounts  for  creating  emp
 loyment  opportunities  have,  by  and  latge,
 due  to  lack  of  proper  orentation  and
 necessary  machinery  of  implementation
 remained  unutilised  Among  the  educated
 and  the  uneducated  the  problem  of  un-
 employment  »  becoming  more  and  more
 acute

 In  almost  all  Welfare  States  there  ss  a
 provision  for  old  age  allowame,  to  thos
 who  aie  either  sich  or  disabled,  who  are
 not  able  to  undertake  any  job  at  all  To
 those  who  are  60  years  00  some  sort  of
 guarantee  of  that  type  must  be  made.  I
 admit  it  5  not  possible  for  the  Government
 to  provide  such  relief  to  all  cases,  But
 I  would  hike  to  stress  that  if  job  could
 not  be  made  available,  some  form  of
 unemployment  relief  must  be  made  nyvail-
 able.  Some  people  may  ridicule  it  ag  a
 form  of  dole  I  do  not  think  in  a  Wel-
 fare  State  employment  allowance  is  to  be
 descnibed  as  a  form  of  dole  All  the
 Welfare  States  have  accepted  this  idea.  I
 don’t  think  ours  is  a  Socialist  State.  It  8
 fer  fiom  that  But  it  is  in  the  form  of
 a  Welfare  State,
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 SHRI  S.  M.  BANERJEE  (Kanpur)  :  It  school  register,  constituting  83  per  cent  of
 is  a  Farewell  State,

 PROF.  MADHU  DANDAVATE  :  It  is
 only  Farewell  to  Socialism,  It  is  in  the  form
 of  a  Welfare  State.  I  do  concede  on  that.
 In  a  Welfare  State,  if  large  number  of
 citizens  remain  unemployed,  some  unemp-
 loyment  compensation  or  allowance  must
 be  made  available  to  them.

 It  is  stated  in  the  Directive  Principles  of
 State  Policy  that  upto  the  age  of  14,  there
 will  be  free,  compulsory  education.  I  will
 quote  from  the  Statistics  made  available  by
 the  Govt.  itself.  In  respect  of  free  and
 compulsory  primary  education,  whatever  has
 been  stated  in  the  Directive  Principles  of
 State  Policy  has  remained  only  vague  plati-
 tude.  So  far  as  concrete  realities  are  con-
 cerned,  we  find  that  this  aspect  of  the
 Directive  Principles  of  State  Policy  has  not
 been  realised  at  all.  You  will  find  that  upto
 the  age  of  6  to  ,  there  is  some  consider-
 able  progress  made  and  to  that  cxtent  the
 Government  deserves  congratulations.  But
 if  you  take  the  age  group  of  !  to  4,  you
 will  find  that  adequate  progress  is  not  there.
 The  figures  are  very  revealing.  Let  me  take
 few  minutes  to  quote  the  figures.

 I,  ‘1946-47  the  total  number  of  students
 on  the  rolls  of  schools  in  the  age  group,
 6  to  !2  years,  was  4  million.  The  total
 number  of  persons  from  this  age  group
 constituted  25  per  cent.  That  is,  out  of
 every  00  school  going  children,  those  who
 attended  the  school  were  only  35.  In  ‘1950.
 5,  the  totel  number  of  students  on  the
 tolls  were  9.I5  milfion,  constituting  42.6
 per  cent  of  those  students  from  that  age
 group.  In  1960-61  the  figure  was  34.99
 miftions  which  comes  to  62  per  cent  of  the
 total  number  of  population  in  this  age
 group.  That  is  the  position.  In  ‘1965-66,
 the  figure  was  49.72  million,  constituting
 75,8  कर्ल  cent  of  the  population.  Fortuna-
 tely  the  percentage  is  going  up.  In  ‘1968-69
 the.  figure  was  55.49  million,  coming  to  77.3
 ह:  gent.  of  the  totel  population  in  this
 age  group.  In  i970-7]  the  figure  was  60.11
 million,  amounting  to  79.6  per  cent.  In
 1974-72,  the  figure  was  68  million  on  the

 the  total  population  in  this  age  group.  I
 quite  concede  that  in  the  age  group  from
 6  to  I,  the  progress  is  quite  considerable.

 What  has  happened  in  the  next  age-group.
 l  to  44  years?  In  950  5  the  number  of
 students  on  school  registers  were  3.i2
 million  only.  This  is  2.7  per  cent  of  the
 total  population  of  childien  in  this  parti-
 cular  age  group.  This  came  to  6.7  million
 in  £960-6,  constituting  22.5  per  cent.  This
 again  came  to  0.34  million  in  1965-66,
 constituting  30.3  per  cent.  The  figures  for
 1968-69  are  2.27  million  and  you  get  a
 percentage  of  32.3  per  cent.  In  1969-70,
 the  figures  are  3.36  millions  and  34  per
 cent.

 In  {970-7i,  it  was  3.82  million  and
 that  comes  to  only  34  per  cent.  And  the
 latest  figures  available  are  for  1971-72  and
 they  show  that  the  number  is  5  million
 and  this  constitutes  only  37  per  cent  of  the
 entire  population  in  this  particular  age
 group  11-14,

 These  statistics  very  clearly  reveal  quite
 in  contradiction  to  the  earlier  statistics,
 that  right  from  950-5i  to  1971-72,  the
 total  number  of  students  on  the  lists  of
 the  schools  ranges  from  2.7  to  37  per
 cent.  This  means  that  the  majority  of  the
 population  in  this  particular  age-group
 which  ought  to  go  to  the  schools  is  still
 out  of  the  schools.  This  means  that  our
 ideal  of  free  and  compulsory  education  has
 meiely  remained  on  paper,  especially  as
 far  as  this  group  is  concerned.  There-~
 fore,  it  is  very  necessary  that  we  try  to
 devise  new  schemes  and  we  try  to  have
 elaborate  programmes  to  reorient  our  en-
 tire  educational  system  and  thereby  see  to
 it  that  this  particular  principal  of  free  and
 compulsory  education  up  to  the  age-limit
 of  3-I4  which  has  remained  only  on  the
 anvil  of  the  Directive  Principles  of  State
 Policy  comes  into  reality.  If  that  is  not
 done,  in  that  case,  if  we  put  it  in  Part
 TH  of  the  Constitution,  it  would  be  pos-
 sible  for  those  guardians  to  whose  children
 education  has  been  denied,  to  go  to  a  court
 of  Jaw  and  bring  about  the  enforceability
 of  this  particular  principle  which  so  far
 has  remained  only  in  the  Directive  Prin-
 ciples  of  State  Policy.
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 In  this  connection,  a  very  significant
 aspect  and  8  very  significant  point  develops,
 A  09  of  controversy  is  going  on  about
 that  point  among  the  educationists  You
 know,  Sir,  that  education  at  present  is
 only  a  State  subject  If  you  look  at  the
 ymmensity  and  the  great  dimensions  of
 the  prablem,  it  is  absolutely  clear  that  if
 we  entrust  education  only  to  the  States
 as  a  State  subject,  it  will  be  beyond  the
 means  of  the  State  Government  to  tackle
 the  problem  But  as  one  who  belongs
 to  the  field  of  education,  ]  would  also  not
 like  that  education  should  become  merely
 a  Central  subject  Fspecially  in  the  field
 of  education,  overcentralisation  will  be
 highly  dangerous,  and,  thercfoie  as  a
 via  media  t  would  suggest  that  education
 should  be  in  the  concurrent  list  so  that
 Doth  the  Centre  and  the  State  would  be
 able  to  apply  thei  mind  not  only  in  terms
 of  reorienting  the  schemes  of  education
 but  also  m  generating  and  mobilising  the
 necessary  resources  Therefore,  ]  would
 suggest  that  education  should  become  a
 concurrent  subject

 As  far  as  these  problems  which  |  have
 placed  before  the  House  are  concerned,
 whether  it  be  the  problem  of  unemploy-
 ment  or  the  problem  of  the  nght  to  work
 or  the  problern  of  compensation  or  allow-
 ances  to  those  who  are  uncmployed  or
 the  mght  of  the  children  to  get  free  and
 compulsory  education,  trom  all  =  the
 elaborate  statistics  that  J  have  placed  be-
 fore  the  House,  it  will  be  very  clear  that
 though  these  provisions  have  remained
 im  the  chapter  on  Directive  Principles  of
 State  Policy,  they  have  not  been  implemen-
 ted  ४8  great  measure  ‘Therefore,  only
 if  we  incorporate  them  in  Part  HI  of  the
 Constitution,  there  is  a  possibility  of  en-
 forcing  rights  by  going  to  a  court  of  Jaw
 and  there  will  be  some  sort  of  pressure
 ह"...  the  Government  also  at  the  Central
 is  well  as  the  State  levels,  But  sf  they
 afe  not  able  to  implement  these  provi
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 atons,  in  that  case,  the  citizen  has  the  right
 to  go  to  court,  and,  there  Government
 are  Itkely  to  come  into  difficulty,  It  fr 7
 only  when  there  is  a  threat  and  there  is
 some  authority  which  is  going  to  super-
 vise  the  implementation  of  these  provisions
 that  every  machinery,  whether  it  be  at  the
 Centre  or  in  the  States,  will  try  to  prop
 up  these  provisions  and  implement  the
 provisions  that  are  already  there  and  there-
 by  it  will  be  possible  for  us  to  see  that  all
 these  provisions  which  ate  today  existing
 in  the  chapter  on  Directive  Principles  of
 State  Policy  are  actually  impicmented  in
 greater  measure

 In  conclusion,  I  would  make  one  re-
 ference  Abs  far  as  traditions  are  concer-
 ned  specially  in  our  feudal  Indian  soutety,
 as  far  as  vague  generalisations  are  von-
 cerned,  J  think  we  in  this  country  are  the
 tallest  among  the  tall  As  far  as  propound-
 Ing  spiritual  concepts  and  ideas  are  voncer-
 ned,  we  are  second  to  none  in  the  world
 But  when  it  comes  to  material  implemen-
 tation:  of  the  schemes,  I  think  we  lag
 ‘Lhere  is  always  a  gulf  between  vague  genc-
 rahsations  and  concrete  implementa-
 twon  If  this  gulf  between  vague  plati-
 tudes  and  concrete  reality  ॥५  to  be  comple-
 tely  removed,  it  is  very  necdssly  that  the
 Bill  f  have  moved  should  be  accepted

 Once  in  this  House  I  had  said  just  with
 a  sense  of  humour  that  someone  commg
 to  Delhi  asked  what  ts  the  latitude  and
 longitude  of  Delhi,  just  to  understand  the
 geographical  location  of  Delhi,  and  he
 was  immediately  told  that  Delhi  recog-
 ned  no  latitude  or  longtude,  st  recoge
 nised  only  platitudes.  That  seems  io
 be  the  guiding  principle  of  Dethe  )  would
 like  that  principle  to  diecarded  and  that
 can  be  done  only  when  there  is  the  sanc-
 tion  of  enforcesbrlity  of  these  principles
 inthe  court  ofjaw  With  this  Background,
 Lhave  placed  my  Bul  before  the  Hayse.
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 The  background  for  this  has  already
 been  prepared  in  various  debates  that
 have  taken  place,  Right  from  the  24th
 Constitution  Amendment  Bill,  I  think
 almost  the  entire  House,  with  a  few  ex-

 ceptions  who  are  not  prepared  to  move
 with  the  times  and  act  in  unison  with  the
 new  social  changes  in  society,  has  already
 welcomed  that  Constitution  Amendment
 Bill,  This  Bill  is  in  furtherance  of  the

 obejctive  of  that  Bill,  Alt  that  IT  am
 seeking  is  that  the  powers  which  we
 have  taken  unto  ourselves  in  that  Cons-
 titution  Amendment  Bill  be  used  through
 the  medium  of  my  Bill.  The  proof  of  the

 pudding  is  in  the  cating.  We  are  going
 to  see  whether  the  powers  we  have  taken
 under  the  24th  Amendment  Bill  are  going
 to  be  used  for  radical  transformation  for
 the  good  of  the  people.  Only  in  that
 context,  I  have  placed  this  Bull  before  the
 House.

 I  will  make  only  one  more  reference
 before  I  sit  down.  This  is  directed  to  the
 Minister  in  charge.  Generally  when  a
 non-official  Bill  is  moved  and  debate  takes

 place,  everyone  says  that  as  ‘far  as  the
 spirit  of  the  Bill  is  concerned,  we  are  in
 full  agreement’.  But  then  they  say  there
 are  difficulties.  This  is  just  like  the  fate
 of  an  application  made  to  Government.
 Government  reply  saying  ‘we  have  received
 your  application;  it  has  been  kept  in  the
 file.  Sympathetic  consideration  is  being
 given  to  it  and  it  will  be  implemented  in
 due  course  in  the  proper  manner,  if  possi-
 ble’.  I  hope  my  Bill  will  not  be  cynically
 treated  in  that  spirit.  If  amendments
 ate  n¢cessary  to  my  Bill  and  if  they  are
 consistent  with  the  spirit  of  the  Bill,  }
 am  prepared  to  accept  them.  Not  only
 that;  certain  radical  amendments  to  it  may
 enrich  my  Bill,  I  will  be  too  glad  to  radi-
 calise  the  Bill  still  further  because  my  atti-
 tude  has  never  been  that  an  amendment
 {s  sarething  which  has  always  to  be  de-
 fated,
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 Therefore,  I  request  the  House  and  the
 Minister  to  take  proper  cognisance  of
 the  Bill.  At  the  conclusion  of  the  debate,
 let  the  Minister  not  request  me  ‘While
 agreeing  with  the  Bill,  4  request  the  Mover
 to  withdraw  the  Bill’.  ३3  00  not  want  that
 ritual  to  be  repeated.  24  commend  the
 Bill  to  the  House.

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  the  Bill  further  to  amend  the
 Constitution  of  India,  be  taken  into
 consideration”.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  :  I  fully  agree  not  only  with
 the  spirit  but  with  the  contents  of  the  Bill.
 First,  the  Mover  has  dealt  with  the  prob-
 lem,  He  has  dealt  with  the  problem  of
 unemployment  which  78  agitating  minds
 throughout  the  country.

 The  other  day,  in  reply  to  a  question,
 the  same  Minister,  Shri  Varma,  placed
 a  statement  inthe  House,  It  was  revealed
 that  in  Dethi  along  more  than  85,000
 young  educated  people  were  unemployed,
 Tt  is  not  only  the  case  of  Delhi.  In  all
 States,  particularly  the  State  I  come  from,
 the  position  is  the  same.  In  Bengal  the
 unemployment  issue  has  become  ‘so.  serious
 that  the  figure  of  anemployment  has  risen
 by  4b  per  cent  in  one  year.  As  Prof.
 Dandavate  has  very  ably  described,  the
 vast  majority  of  the  unemployed  do  not
 cate  to  go  to  the  employment  exchanges
 to  register  their  names.

 Nobody  cares  for  it.  So,  the  actual
 figure  of  unemployment  is  not  available
 anywhere  to  assess  it  from  the  situation.
 You  talk  about  socialism  and  planned
 economy  and  many  things,  but  at  this  age
 more  than  70,000  engineers  are  unemploy-
 ed.  This  is  the  situation.  I  know  in
 West  Bengal,  the  same  Congress  pary
 is  ruling  there.  They  have  come  to  power
 by  other  means.  I  do  not  mention  it
 But  that  is  nota  fair  way  of  coming  to
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 (Shr:  Dinen  Bhattacharya}
 power  However,  what  are  they  trying
 to  do  ?  They  are  trying  to  confuse  the
 whole  issue  and  to  bring  a  sort  of  comm-
 unal  atmosphere  so  far  as  the  problem  of
 unemployment  is  comerned.  Provincia-
 lism  and  narrow  parochialism  are  being
 introduced  by  them  You  will  be  astoni-
 shed  at  this  4  know  how  these  issues  are
 provoked  The  other  day,  the  Ministry
 from  Bihar  went  to  West  Bengal  and  an-
 nounecd—t{  do  not  know  what  was  the  neces-
 sity  that  m  Bihar,  if  any  factory  comes
 up,  the  Bisharis  must  be  taken  as  workcrs
 there  Nowadays,  the  West  Bengal  Minus-
 ters  say  that  preference  should  be  given
 to  the  Bengalis  In  reahty,  neither  the
 Biharis  nor  the  Bengalis  are  getting  any
 employment  But  what  are  the  Congress
 rulers,  the  ruling  party  doing?  Tact-
 fully,  they  are  trying  to  instigate  one  against
 the  other,  and  to  instigate  the  unemployed
 youth  against  the  working  people  They
 are  approaching  the  factors  and  asking
 the  managers  to  give  them  employment.
 The  manager  asks,  Where  3s  the  vacancy
 When  there  i5  a  vacancy  arming,  we  will
 take  you’  But  they  say,  “No,  no  Just
 now  we  want  employment’  ‘The  mana-
 get  asks,  “How  can  I  give  you  employ-
 ment?’  Then  they  reply,  ‘Drive  out
 the  persons  who  are  working,  let  them  go
 away  and  we  will  come  m  and  work”
 This  way,  they  are  cleating  a  bad  situation.

 Yesterday,  theic  was  a  demonstration
 by  a  large  number  of  factory  workers  there
 m  Greater  Calcutta  area  The  same  slo-
 gan  was  given,  namely,  the  persons  who
 are  working  and  who  come  from  other
 States  should  be  removed,  and  the  persons
 who  belong  to  the  locality  must  be  given
 chance  Thus  3s  the  way  in  which  they
 are  trying  ‘o  deal  with  unemployment.
 This  ts  a  big  boax  and  bluff  which  is  being
 practised  by  the  ruhng  party  But  I
 say  that  the  younger  generation,  the  youth
 will  undérstand  the  sue,  and  i  the  mean
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 time  a  sense  is  growing  among  the  young
 people  thet  so  long  as  the  Congress  rulers
 aie  there,  so  Jong  as  they  are  pursuing  the
 same  policy  of  building  up  capitalism  in
 the  country,  and  so  Jong  as  they  are  speak-
 ing  of  socialism  only  sn  words  but  in  rea-
 hty  they  are  only  building  up  capitalism,
 if  this  policy  AS.  continuing  they  have  no
 future  They  know  that  the  unemploy-
 ment  question  will  never  be  solved  and  st
 will  become  more  serious  The  youth
 of  the  country  have  understood  it  Some
 amount  was  stt  apart  in  the  budget  the
 year  before  last  for  a  crash  programme  in
 respect  of  unemployment  !  think  that
 programme  has  virtually  crashed

 |  have  got  personal  knowledge  of  what
 3१  happening  in  West  Bengal  You,  ‘ir
 come  from  the  neighbouring  State  and
 you  can  visit  Calcutta  You  will  be  as-
 tonished  that  boys  of  ‘18-20  years  are  re-
 cruited  by  the  Congress  Party  at  the  rate
 of  Rs  205  to  carry  on  anti-social  work
 and  do  all  sorts  of  things  I  do  not  know
 what  ९  happening  in  other  States  Govern-
 ment  must  be  frank  to  tell  the  country
 that  they  have  no  intention  of  solving  the
 unemployment  problem  If  they  had  any
 intention,  they  would  have  adopted  some
 concicte  roluy

 So  Prof  Dundavate  says,  if  you  can  not
 provide  them  employment  at  least  give
 them  some  unemployment  allowance  In
 Europe  they  do  You  talk  of  socmhsem
 In  the  soualist  countres  in  China  or  the
 Soviet  Union  the  right  to  work  is  a  funde-
 mental  right,  the  State  takes  the  respon-
 sibthity  to  provide  work,  or  feed  the  umem-
 ployed  It  ३  not  a  dole,  it  as  the  respor-
 sibility  of  the  ruhng  party  and  of  the  State
 to  see  that  a  person  is  employed  and  if
 he  ls  not  employed,  he  should  be  saved
 from  starvation  His  suggestion  is  simple
 and  must  be  accepted  by  the  Munustet

 The  next  point  is  about  primary  educa-
 fon  The  ruling  party  must  hang  its  head
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 in  shams  that  when  you  are  going
 to  celebrate  the  silver  jublee  of  indepen-
 dence,  when  you  ate  decorating  the  Parlia-
 ment  House  and  the  Rashtrapati  Bhavan
 even  after  spending  crores  of  rupees  in
 the  course  of  four  plans,  literacy  has  not
 reached  29  per  cent.  He  has  said  that  if
 the  Centie  takes  the  responsibility  every-
 thing  will  be  all  right.  There  are  many
 subjects  directly  under  the  Centre,

 PROF,  MADHU  DANDAVATE  :  I
 have  said  it  should  be  concurrent.

 SHRI  DINEN  BHATTACHARYY4:
 Education  3s  a  concurrent  subject;  pri-
 mary  education  is  of  course  a  State  sub-
 ject  You  go  to  the  States;  they  will  say
 it  as  the  duty  of  the  municipahties  and
 panchayats  to  do  these  things  Here,  the
 Education  Mintster  will  say  that  the  State
 should  look  after  this.

 So,  I  do  not  thmk,  I  do  not  believe  if
 the  Centre  takes  charge,  it  will  be  all  right
 My  point  is  this--if  the  entire  House  is  seized
 of  the  situation  that  is  prevailing  both  in
 the  sphere  of  unemployment  and  in  the
 sphere  of  the  primary  education  and  force
 upon  the  Government  whether  in  the  State
 or  in  the  Centre  to  take  some  concrete
 steps  and  adop!  some  concrete  proposa  Is
 the  ways  are  there  but  the  intention  should
 be  there  and  the  implementation  machi-
 nery  should  be  therc,  otherwise  it  wilt  be
 nothing.  Then  there  will  be  no  change  in
 the  matter.

 The  last  point  is  regarding  the  provi-
 sion  at  the  time  of  old  age  and  the  persons
 who  are  sot  fit.  I  fully  agree  with  it  that
 the  State  must  take  the  responsibility.  In
 the  European  and  other  socialist  countries
 the  States  take  the  responsibility  of  persons
 in  old  age.  If  the  old  people  have  nobody
 to  lpok  after  them,  the  States  look  alter
 them.  So,  here  in  India  that  provision
 should  be  there  and  it  should  be  d  consti-
 tutional  provision  in  such  a  way,  aad  not
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 a  Directive  Principle.  Whenever  you  wil]
 raise  it,  the  Government  will  say  it  isa
 Directive  Principle,  not  obligatory,  not
 justiciable  by  the  court.  So,  the  way he  has  brought  I  should  congratulate  Shri
 Dandavate  on  bringing  this  amendment to  the  Constitution  and  I  hope  the  House
 wil}  accept  it.

 a  एम०  रामग्रोपाल  रेड्डी  (निजामाबाद)
 सभापति  महोदय,  मुझे  भी  ताज्जुब  होता  है  कि
 झाजादी  के  पच्चीस  माल  के  बाद  भी  हमारे
 मुल्क  मे  सब  लोगो  की  शिक्षा  का  इतजाम
 नहीं  हुआ  है  ।  यह  भी  ठीक  है  कि  प्रनाम्पलायमेट
 बढ  रही  है  ।  लेकिन  अगर  हम  गहरी  नजर  से
 देखें  ,  तो  मालूम  होगा  कि  इसको  जिम्मेदारी
 उस  पार्टी  पर  नहीं  है,  जो  पिठले  पच्चीस  साल
 से  हुरूमत  कर  रही  है,  बल्कि  आपोजीशन  पर

 है  ।  (व्यवधान)  झगर  किसी  जग?  पर  अग्नेजी
 में  नाम  वर्गरह  लिखे  जाते  है,  तो  एक  दल  उनको
 मिटाने  लग  जाता  है  v  अगर  कही  नाम  हिन्दी
 में  लिखे  हो,  तो  एक  दूसरी  पार्टी  उनको  मिटाने
 नग  जाती है  ।  हुकूमत  को  अपनी  सारी  एनर्जी
 उन  लोगी  की  रोकथाम  के  लिये  सिर्फ  करती  पड़ती
 है

 झटल  बिहारो  बाजऐयो  (स्वालियर)  इसी
 लिये  वह  लोगो  को  रोजगार  नहीं  दे  पा  रही  है  t

 श्री  एम०  राममोपाल  रेंड्डो  अगर  किसो  बात
 पर  थोड़ी  सी  नाराजगों  हों  गई,  तो  स्लो  पर
 हमला  करके  करोड़ो  रुपयो  का  नुक्सान  कर
 दिया  जता  है  ।  अगर  इससे  लोगों  का  पेट
 नहीं  भरता  है,  तो  ये  दुकानो  को  गाव
 लगा  देते  हैं  और  अगर  इससे  भी  तसल्सी  नहीं
 हुई,  तो  बे  मजदूरों  से  हडताल  करा  देते  हैं  भौर
 कई  किस्म  के  झगड़े  खड़े  कर  देते  हैं  1

 SHRI  5.  8,  ठारा  (Warangal)  :  I  raise
 a  point  of  order.  The  Bill  is  for  a  parti-
 cular  purpose  and  my  fricnd  talks  about
 the  burning  of  the  railways.  it  is  not  con-
 cerned  with  the  Bill.
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 MR.  CHAIRMAN  :  J  think  hes  making  होती  है  1  कहां  पर  कितना
 a  point,  from  where  to  get  funds.

 af  एम०  रामगोपाल  रेड्डी  सभापति  महोदय
 माननीय  सदस्य  मेरे  सीनियर  हैं  ।  सैं  उन  की  बहुत
 इज्जत  करता  हू  |  मैं  बताना  चाहता  हू  कि  इस
 बात  का  क्‍या  सम्बन्ध  है  t  गवर्नभेट  का  पूरा  पैसा
 इन  बातों  पर  खर्च  हो  रहा  है,  जिस  के  लिये
 झापोजीशन  पार्टीज  वाले  जिम्मेदार  है  a  खसूसन
 पहले  को  कम्युतिस्ट  बार्टी  और  अब  सीन्‍्पी०

 (एम०),  ये  दोनो  मुल्क  का  बहुत  पैसा  बर्बाद  कराते
 रहे  है,  इस  लिये  गवर्नमेट  शिक्षा  का  काम  नहीं
 कर  पाई  है  ।

 यह  मेरा  आर्ुमेट  है  ।  जब  भारत  झाजाद  हुआ
 तब  हमने  अपने  देश  से

 थी  एस०  एम०  बनर्जो  एक  चीज  मैं  कहना
 चाहता  हु  जिससे  गलत  गलतफ्हमी  दूर  हो  जायेगी।
 यह  बिल  पास  हानि  के  बाद  फ्री  एजुकेशन  मिलेगी
 श्लौर  तब  भाषण  भी  ठीक  होगा  t

 siamo  रामगोपाल  रेड्डी  गवनेसट  का  पैसा  कैसे
 खच  होता  जा  रहा  है,  यह  मैं  बह  रहा  हू  t
 हर  रोज़  थोड़ी  महमाई  बढ़ने  के  बाद  ये  जा  कर

 पुकार  करते  है  कि  हडताल  करो  और  हडनाल
 करवाते  हैं  ।  इसलिये  गवर्नमेट  का  पैसा  सारा
 अपोजीशन  वालो  के  मुकाबले  में  शन  चीजों  यो
 राकने  में  खर्च  हो  रहा  है  |

 दूसरी  बात  यह  है  कि  हस  लोग  पैमिली  प्लानिंग
 करना  चाहते  है  ।  मैं  मजदूर  लीडरा  से  पूछना
 चाहता  हु  कि  उस  में  उनका  भी  कुछ  हिस्सा  है
 था  महीं ।

 सभावति  महोवय  :  इस  बिल  का  र्थ:  यह  हैकि
 जो  पापुमेशन  है  इस  समय  उसके  लिये  रोजगार
 भर  एजुकेशन  हो  ।  जो  पैदा  हागे  उनकी  बात
 को  भ्रभी  छोडिये  ।

 ही  एस०  रामगोपाल  ह...  ऐसा  है  कि  जितने
 बैलपेयर  मैशर्ज  है  उनके  लिये  पैसा  चाहिये  1
 भवनंमेंट  का  जो  शेजट  है  उस  में  सीन  ग्वार  हजार
 करोड़  रुपया  जो  ह, ई  होता  है  उसकी  चर्चा  यहां
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 ter  खर्च  होता
 चाहिये  यह  सब  पालियामेंट  के  सामते  ौर  स्टेट
 लैजिस्लेचर्ज  के  सामने  प्राता  है  ny  उसके  बावजूद
 भी  यह  कहना  कि  यहू  सब  फ्री  कर  दो,  एजुकेशन
 प्री  और  कम्पलसरी  कर  दो,  शोल्ड  एज  पेंशन  दो,
 झनएमप्लायमेट  पेंशन  दो,  मैं  --अ्रपोजीशन  लीडर्ज
 से  झौर  खास  करके  श्री  दढ़वते  जी  से  पूछना
 चाहता  ह  कि  कितना  पैसा  इस  भें  खच  होगा  !
 झगर  तीन  हजार  करोह  स्पया  ह्स  में  सच  होता
 है  तो  डिफेंस  मे  एक  पैसा  भी  खर्च  किसे  बिना
 इसको  बौजिये  ।  प्ररपताल  बन्द  कर  दीजिये  और
 सारे  काम  बन्द  कर  दीजिये  ।  सवाल  यह  है  कि
 मुल्क  हमारा  गरीब  है,  झ्ामदनी  कसम  है  श्मकों
 बढ़ाने  का  तरीबा  हाना  चाहिये  1

 सभापति  महोदय  सवाल  यह  है  कि  जा  भन-
 एमलायमेट  है  और  लिट्रेसी  है,  इसका  रिमूव  करने
 के  लिये  जो  प्वाइटस  उन्होंन  रखे  है  उनके  साथ
 शाप  सहमत  है  भा  नहीं  हैं  ?  उसमे  अगर  काई
 डिफिकल्टी  है  तो  उसका  प्वाइट  झाउट  करने  के
 लिये  तो  मिनिस्टर  है

 क्रो  एम०  रामगोपाल  रेड्डी  बही  मैं  कह  रहा  ह़
 कि  पनएम्लायमेट  का  खत्म  बरते  के  लिये,  फैक्ट्रीम
 बननी  चाहिये  और  जो  कैक्ट्रीज  हैं  उन  मे
 लेबर  को  बराबर  काम  करना  जाहिये,  उनमे
 होना  साहिये  लेक्लि  ये  लोग  जा  बर  हष्टताल
 बरवाले  है।  श्भी कल  हो  मैंने  कड़ा  था  ह;
 हमारी  स्टील  फीक्ट्रीड  मैशनलाइज्ड  फैवद्रीज़  हैं।
 राउडकेला  में  ये  लोग  हडताल  करवाते  है।  23
 बरोड  रुपये  का  स्ट्राइक  भी  वजह  से  नुकशाम  हों
 गया  है।  गवर्नमेंट  जिनसे  काम  करना  चाहती
 है  उन  में  ये  रोडा  अटनाते  है  बिसी  फैक्ट्री
 को  था  इस्टीट्यूजशश  को  नैशनलाहइड  करे  तो  अगले
 दिन  बहा  स्ट्राइक  करवा  देते  हैं।  बेंकों  का  हँसने
 राष्ट्रीकरण  किया  तो  स्ट्राइक  करवा  दी
 जनरल  इनश्योरेस  को  मैशनलाइज़  किया  सो  स्ट्राइक
 हो  गई  ।  प्रपोणिशन  की  हिस्द्ी  वेलिये  v  ये
 लोग  हमेशा  गबर्ममेंट  के  काम  मैं  चोडे  अटकाते
 है।  होता  पह  चाहिये  कि  इसैकशन  के  दबता  ब  मंजबती
 लड़ता  जाहिये  ।  जेकित  इसैकशन  दी  जासे  के
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 बाद  जो  पार्टी  पावर  में  प्राए  उसको  अपनी
 पालिसी  चलाने  का  पूरा  प्रखत्यार  होमा  चाहिये  ।
 लेकिन  ये  लोग  जिस  दिन  इलैकशन  खत्म  होता
 है  उसके  दूसरे  दिन  से  मूंबमेट  चलाने  लग  जाते  हैं
 गवर्नमेंट  क ेखिलाफ  अमल  में  होना  यह  चाहिये  कि
 &छ  महीने  पहले  श्राप  भ्रपना  प्रचार  शुरू  कर  दे  और  पाच
 छ  महीने  तक  जब  तक  इलैकशन  पूरा  नही  हो  जाता  है,
 प्रचार  आप  जारी  रखें  लेकिन  उसके  बाद  जो  गवर्ममैंट
 की  पालिसी  है,  उसको  प्राप  चलले  दे  ।  भगर  उस  क्त
 गवर्नमैंट  कु  ७  काम  नही  कर  रही  है  तो  झाप  बताइये  लेकिन
 ब  तो  शव्नमेट  का  काम  यह  हो  गया  है  कि  उसको  भागे
 घलना  भी  पड़ेगा  शोर  साथ  2  बीच  मे  जो  ये  शेडे  भ्रटकायें,
 लकड़ी  लगायें,  उसको  भी  दूर  करते  हिए  चलना  पडेगा।
 एक  सिर्फ  भ्पने  देश  में  ही-ये  दानों  काम  करने  पडते  हैं।
 दुसरे  मुमालिक  में  ऐसा  नहीं  है  वे  सिर्फ  भागे  बढ़ते  जाते
 हैं।  लेकिन  हमारे  यहां  ये  लोग  जो  रोडे  बीच  में  रखते  हैं
 उन  को  हटाने  हुए  झागे  बढ़ना  पढ़  रहा  है।  कई  सरह
 की  मृवमेन्टस  चपती  हैं  कभी  शिव  सैना  कभी
 तेलेगना  प्रजा  समिति  कभी  बंगाल  का  वायलस  ,

 SHRI  S  8,  [४714 ह  :  Sir,  |  take  strong
 objection  to  these  remarks  Why  should
 we  not  have  the  Telengana  Praja  Samutt
 Government  ss  responsible  for  the  Telen-
 gana  Para  Samits.

 MR.  CHAIRMAN  :  I  Would  request
 Shr:  Reddy  to  speak  on  the  Bull  and  not
 on  extraneous  matters,

 tt  एम०  रामगोपाल  रेड्डो  :  सभापति  सी  मेरे  कहने
 का  मतलब  यही  है  कि  गवर्नमेंट  को  ठीक  तरह  से  फकशन
 करने  का  मौका  ये  लोग  तही  दे  रहे  है,  जिस  की  वजह  से
 हमारा  रिजर्व  बेल्ट  हो  रहा  है,  भ्रानेवाला  पैसा  नहीं  भा
 रहा  है,  क्योंकि  ये  लोग  एजीटेशनल  एप्रेच  से  काम  करते
 है।

 आज  हमारे  इस  पाणियामेस्ट  में  साढ़े  तीन  या
 बार  ताल  बाकी  रह  गये  है।  प्रगर  हम  भपना  काम  करते
 हुए  यहां  क्षा कर  देश  के  हित  मेअहम करेतो  उस  में  कोई
 एुवराज  नहीं  है,  लैकिन  पब्लिक  में  जा  कर  पवर्ममैंट  के
 खिलाफ़  बात  करें,  लोगों  को  उकसायें,  भ्राग  जगवाये,
 लबे  के  डिस्  गिराने  का  काम  करें  तो  तरक्की  नहीं
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 weet)  सही  तरीके  से  काम  बररने  से  लरबकी  हो  सकती
 है,  उस  में  हर  भ्रादमी  को  कपड़ा  मिलेगा,  नौकरी  मिलेगी,
 पढ़ने  लिखने  का  मौका  मिलेगा  i

 sit  एस०  एस०  बनों *  सभापात  महोदय,  मैं
 अपने  परम  मिल्  श्री  दष्डवर्ते  जी  को  बधाई  देना  चाहता
 कि  उन्होंने  ऐसा  विधेयक  झ्राज  सदत  सामने  पेश  किया
 है।  वाकई  यह  बात  सही  है  अगर  झाप  संविधान  की
 धाराओं  क  खे,  जिसकी  की  तरफ  उन्होंने  इशारा  किया
 है  द्रौर  जिस  का  वे  सशोधन  करता  चाहते  हैं,  उस  में
 “राईट  ्ाफ  वर्क  है”  लेक्नि  झाज  काम  कहा  मिलता  है।
 झ्राज़ादी  के  बाद  हिन्दुस्तान  मे  दो  सरह  की  तस्‍वीरें
 हमारी  झाखों  के  सामने  श्राती  हैं  7  पहली  तस्वीर  तो
 यह  है  वि  जो  लखपति  था,  वह  करोडपति  हो  गया  है,
 जो  करोहपति  था,  वह  भ्रस्वपति  बन  गया  है,  जो  एक  कार
 खाने  का  मालिक  था  जैसे  रेड्डी  साहब  को  एक  शुगर
 फैक्टरी  थी  या  कोई  और  हा  वह  दस  कारखानो
 का  मालिक  हा  गया  है।  दूसरों  तरफ  जिस  की  00
 रुपया  भ्रामदनी  थी,  बढती  टरई  महगाई  ने  उस  की  कमर
 तोड़दी

 थो  सलचत्व  डागा  (पाली)  रेडडी  साहव  को
 बदनाम  कर  रहे  है  ।

 शी  एस०  एम०  बनजों  00  रुपये  की  कीमत
 झाज  50  रुपये  रह  गई  है।  जा  ज्ादमी  एक  मामूली-से
 छोटे  मकान  मे  रहता  था,  वह  सहगाई  की  बजह  से,  फाका-
 कशी  की  वजह  से,  फटपाथ  पर  लेटने  लगा  है  भ्रौर  फुट-
 पाथवाला!  बिना.  कफन  के  मरघट  सी  तरफ  जाते  लगा

 है।  दो  तरह  की  तस्वीरे  है  एव  तरफ  एफलुएन्ट
 सोसायटी  है  शौर  दूसरी  तरफ  स्टारवेशन  है।

 यदि  बेकारों  की  मदद  करना  चाहते  हैं  और
 गरीबी  हाथो  के  मारे  को  सही  तरीके  से  मसी
 जामा  पहनाना  चाहते  है  तो  मैं  समझता  है  कि  इस
 दिल  को  मानने  में  वर्मा  साहब  को  कोई  आपत्ति
 नहीं  होनी  चाहिये  |  दिक्कत  ग्रह  है  कि  भ्राखिर

 अनएम्प्लायममेट  एलाउस  कहा  से  देगे,  इतना  पैसा

 कैसे  दिया  जायेगा,  इतना  पैसा  कहा  से  झायेगा  t

 जेकिन  भाप  किसी  भो  देश  भे  जाएगे,  मैं  समाजवादी

 देशों  की  बात  मही  कर  रहा  हू,  मैं  उन  देशो  की

 बात  कर  रहा  हु  जहां  प्जीवादी  निजाम  झाण  भी
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 [at  एस०  एम०  बनर्जी)
 कायम  है,  वहां  पर  भी  प्रनएम्प्लायमेट  डोछ़  के
 नाम  से,  कम्पेसेशन  के  सलाम  से  इस  तरह  का
 एलाउस  दिया  जाता  है।  जब  तक  वे  लोग  बेकार
 रहते  हैं,  चाहे  हजोनियर  हो,  डाक्टर  हो,  साइटिस्ट
 हो,  या  भाटिजन  हो,  वह  जब  तक  बेकार  है  उसको
 इतना  पैसा  अवय  दे  दिया  जाता  है  कि  वह  अपने
 परिवार  का  तथा  झपना  गुजारा  बर  सके  और
 फाफाकशी  की  नौबत  न  जाये  |

 हमारे  यहा  बेकारों  की  सख्या  के  बारे  में  भी
 प्रोफ़ेसर  साहब  ने  काफी  बातें  बताइ  हैं  ।  मैं  उन
 भाकडो  के  जाल  में  नहीं  ' फसना  चाहता  हू
 लेकिन  एक  बात  जहर  कहता  चाहता  हू--दूसरी
 पंचवर्षीय  योजना  स॑  घोषणा  की  गई  थी  कि  श्ाठ
 मिलियन  न्यू  जाबस--भ्रस्सी  लाख  लागों  का
 सौकरी  मिलेगी  ny  इससे  बेकारा  के  दिला  में  खुशी
 की  लहर  बौढ़  गई  थी,  जो  एम्प्लायमेट  एक्सचेंज
 के  चक्कर  लगा  कर  वापिस  प्रा  जाते  थे,  थे
 सोचते  लगे  थे  कि  अब  उनको  नौकरी  मिल  जायेगी।
 लेकिन  क्या  हुआ  ?  अस्सी  लाख  नौकरियों  का
 एलान  किया  गया  झौर  तीसरी  १जवर्षीय  याजना
 की  शुर्भात  मे  एक  लाख  बीस  हजार  लोग
 बेकार  वे  t  मैं  उसकी  बात  कह  रहा  ह  जा  एस्प्लाय-
 मेट  एक्सचेज  में  रजिस्टडें  थे।

 जितने  भी  सारे  देश  में  रिवशा-पुलर्स  हैं  में
 समझता  हू  वे  भी  बेकार  हैं  बयाकि  साइकिल
 रिक्शा  चलाना  सेहत  के  लिये  काई  श्च्छी
 बात  नहीं  है।  (व्यावधान)  वे  भी  भ्रमएम्प्लायड
 है  लेकित  झनरजिस्दर्ड  झमएम्प्लापड  है  रजिस्टर्ड
 भ्नएम्प्लायड  वही  है  ।  मैं  निवेदन  करना  चाहता  'हू
 मानतीप्र  मन्नो  जी  से  शौर  जो  भाननीय  संदल्य
 यहां  पर  बैठे  हैं  उनसे  कि  इसमें  कोई  कामुनी
 अडयन  हो  या  गे  हो  लेकिन  मैं  समझता  हू  हन-
 सौमियत  के  नाते  हम  इस  चीजों  को  मानें  जोकि
 इसमें  रखी  गई  हैं

 “Failing  to  procure  such  means  as  re-
 ferred  to  in  clause  (i),  every  citizen
 shall  be  entitled  to  an  unemploy-
 ment  allowance  to  be  paid  by  the
 State.”
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 आप  देखें  कि  झाज  जो  सराइटिस्ट्स  है  ा  हजी
 नियसे  है  उनका  फूल  बनया  जा  रहा  है  |  भरी
 सुश्रहमण्यम  साहब  जब  यहां  पर  सोजना  मन्त्री  थे
 तो  उन्होंने  थोषणा  की  थी  कि  दो  साल  में  जो
 यहां  पर  डिप्लोमा  होल्डर्स  है  इजीनियर्स  है  उनको
 मौकरी  मिल  जायेगी  ।  योजना  मली  जी  को  तो

 दूसरी  नौकरी  मिल  गई  शोर  झब  को  नये
 मत्री  आये  हैं  उनती  घोषणा  झभी  बाबी  है  !
 प्रसल  में  हमे  दिक्कत  यह  है  कि  तीन  मलिया
 को  छोडकर  बाकी  मतियों  के  लिये  हमे  मालूम
 नहीं  है  कि  कौन  मत्री  रहेंगे  बौम  नहीं  कहेंगे ।
 इससे  बड़ी  दिक्कत  होती  है  ।  जिससे  बातचीत
 कीजिये  वह  कहता  है  रिशफलिंग  होने  वाजी  है  ।

 सभापति  जी,  यह  नान  आफ्शियल  बिल  जहूर
 हैं  लेक्नि  (इसकी  बाफी  बड़ी  भ्रहभियत  है  1  इस
 सदन  से  जब  इस पर  चर्चा  शुरू  हुई  सो  मैं  चाहता
 था  कि  प्लानिंग  मिनिस्टर  यहां  मौजूद  रहते  भौर
 अगर  प्रधान  मत्री  जी  भा  पस्त  मिल  जाती

 तो  वे  भी  यहा  झा  जाती  ।  बेकारी  घटोाधों  का
 जो  नारा  चालाया  गया  था  उसका  हमने  समर्थन
 किया  था  |  झाज  तो  इस  पर  बहस  समाप्त  हाने
 बाली  है  लकिन  भ्रगली  बार  जब  यह  प्रायेगा  उस
 क्त  में  चाहता  ह  योजना  मदनी  यहा  पर  घोषणा
 करे  ि  आखिर  इस  के  बारे  में  शार्ट  द्म  श्रौर
 लांग  टर्म  पालिसी  क्‍या  है  |  इस  प्रकार  तो  जितनी
 ही  बेकारी  की  र्था  होती  है  उतनी  ही  बेकारी
 बढती  चली  जाती  है  qT  यह  बेकारी  नहीं  होपदी
 का  चीर  हैं  कि  जितना  ही  खीचीं  उत्तना  ही
 बढ़ता  चला  जायेगा  ।  झ्राप  देखें  कि  दाज  एजुकेटेड
 प्रनएम्प्तायमेट  की  क्‍या  हालत  है  ?  बिहार,
 बंगाल  भर  दूसरी  जगहों  पर  सबसलाइट  के  नास
 पर  लडकों  को  गोली  मार  दर  जाती  है।
 झाप  सोचें  कि  एक  लड़का  क्या  करे  ?  जी०  एससी०
 एस०  एस  सी०  झौर  इजीनियर  होने  के  बाद  एम्प्लाभ-
 मेड  में  बहू  झपना  साम  लिखाता  है  लेकित  उसको
 तौकरी  नहीं  मिलती  है  ag  उस  जब  अपने  घर
 वापिस  धाता  है  तो  झपी  बूढ़ी  मां,
 सांस  फलते  पिता  जी  को  देखते  हैं  और  पनी
 बहस  को  बेखता  हैं  जिसके  हाथ  पैसे  की  बंजह
 कै  पीते  नहीं  हो  सकते  ।  उस  वक्‍त  उसके  सामते
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 रैल  की  पटरी  का  नक्शा  आता है.  या  तो  बह
 रेल  की  पटरी  पर  जाकर  लेट  जाये  था  फिर
 इस  समाज  की  पटरी  को  'उखाढे  कर  फेंक  दे  चाहे
 फिर  उसको  अपने  हाथ  में  पिस्तौल  था  छुरा  ही
 क्यों  ने  लेना  पड़े  ।  यही  कारण  है  कि  हमारे
 युवक  उग्नवादी  बनते  जा  रहे  हैं  ।  मैं  समझना  हू
 ऐसी  काई  चीज  नहीं  है  जो  हो  नहीं  सकती  ।
 मैं  चाहता  हू  कि  सरकार  इस  बिल  को  भ्रच्छी  तरह
 से  सोचे  और  समझे  और  भ्रगर  इसमे  कोई  सशोधन
 करना  चाहती  है  तो  बह  भी  करे  t  वरना

 इस  ब्रिल  का  रेजेक्शन  एलेक्शन  भेनिफेस्टो  का
 रेजेक्शन  ही  दोंगा ।

 हमारे  दोस्त  रेड्डी  माहब  से  कहा  है  कि  वोट
 में  हम  बहुमत  से  जीत  कर  आये  हैं  ।  यह  बात
 सही  है  t  झाप  देखे  कि  जनता  रूलिग  पार्टी  के
 पीछे  लाटी  ले  कर  दौडती  है,  जैसे  किसी  साप
 के  पीछे  दौड़ती  है,  चार  साल 11  महीने  29  दिन
 तक  दौडती  है,  लेकिन  जब  पाचवा  साल  इलेक्शन
 का  प्राता  है,  खुनाव  के  नारे  शाये  तो  वही  साप
 साग  पंचमी  का  देवता  बने  कर  खड़ा  हो  जाता  है
 पौर  सारा  दूध  जनत।  उसी  को  पिला  देती  है  1
 हमें  कोई  इस  बात  की  शिकायत  नहीं  है।  लेकिन
 में  कहना  चाहता  ह  कि  जो  नारा  आपने  दिया
 है  उस  को  पूरा  करे  झपने  लड़को  के  भविष्य  के
 लिये,  सारे  देश  के  नौजवानों  के  भविष्य  के  लिये।
 हमारी  झौर  भाप  को  जिन्दगी  तो  पूरी  हो  चुकी
 है  ।  प्डल्टरेटेड  चीजे  खाने  के  बाद  भी  हम  जिन्दा
 हैं  यह  भगवान  की  देन  है,  वरना  हम  हम  ती  ऐक्स-
 टेशन  में  चले  रहे  हैं  :  समाजवाद  का  जो  नारा
 ाप  में  दिया  है  उस  के  मुताबिक
 तमाम  चोजो  को  झाप  अपने  हाथ  में  लीजिये  t
 जब  तक  आप  पूजीवादी  निजाम  के  पीछे  रहेंगे
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 तब  तक  बेकारी  खत्म  सही  होगी,  और  हार्डी
 बिश्ला  पैदा  होते  जायेगे  ।  चाहे  बेददी  के  साथ
 या  हमददीँ  के  साथ,  आप  इस  पूजीवाद
 को  खत्म  कीजिये  तभी  बेकारी  दूर  होगी  t

 पूजीवादी  समाज  में  बेकारी  खत्म  नहीं  हुई  है
 कही  भी  ।  लोग  कहते  है  कि  रूस  में  बेकार  लोग
 थे  q  मैं  जानता  ह  कि  थे,  लेकिन  जब  से  सरकार
 ने  प्रपने  हाथ  मे  सारे  कामो  को  लिया  तब  से
 बहा  काई  भी  बेकार  नहीं  है  ।

 इसलिये  इन  लीजो  को  देख  कर  संटूलियत
 के  साथ  इस  बिल  पर  चर्चा  करे,  शर  जिस  दिन
 इस  था  जवाब  दना  हो,  मैं  चाहता  हु  प्रधान  सकी
 जाये  था  योजना  मत्ती  झ्ाये  ताकि  लोगो  को
 विश्वास  हो  सके  कि  सरकार  इस  समस्या  को
 सीसीयसली  ले  रही  हैं  ।

 इस  शब्दों  के  साथ  मैं  इस  का  समर्थन  करता

 ह्

 DR  GS.  MELKOTE  (Hyderabad):
 I  congratulate  Prof.  Mahu  Dandavate  on
 bringing  forward  this  Bill....

 MR  CHAIRMAN  :  The  hon.  Member
 may  please  continue  on  the  next  occasion
 when  it  comes  before  the  House.

 The  House  stands  adjourned  ull  2  00
 a.m.  on  Monday,  7th  August,  I972

 18  OOhrs.

 The  Lok  Sabha  then  adjourned  till  Eleven
 of  the  Clock  on  Monday.  August

 7,  972/Srasana  16  894  (Saka)

 MGPRRND—32  LSS/72—-NS-I—3-I-72—200


